
CENTRAL ADf^IWISTRATIUE TRIBUNAL
PRINCIPAL BENCH;

NEU DELHI. -
L

ECP 121/93 in Date of decision: 17.8.93
OA-1037/88

D.S. Ahluualia ' ... Petitioner.

Versus

Shri K.A. Nambiar,
Secretary,
flinistry of Defence,
Neu Delhi & Anr. ... Respondent,

CORAM;

THE HON'BLE NR. DUSTICEU.S. WALIMATH, CHAIRMAN.
THE HON'BLE MR. S.R. ADIGE, MEPIBER(a).

^ For the Petitioner. - Shri S.S. Duggal, Counsel.
"« For the Respondent, Major Harbeer Singh,

GUDGEME'nT (ORAL)

(By Hon'bie Mr. 3ustice U.S. Malimath, Chairman)
I

The contention of the petitioner is that the calculationsss^

regarding arrears made are not correct and that the petitioner

is entitled to higher sums than paid to him. Major Harbeer

Singh appeared' for the respondents sind submitted that if

the petitioner gives his oun memo of calculations, the same

will be placed ^ the concerned authority to check and correct

the same and the balance, if any, shall be paid to the petitioner

This, is a fair stand. If the petitioner files a detailed memo

of calculations uithin 2 ueeks from this date, the same shall

be examined and the amount due to the petitioner shall be paid

immediately.

2. Uith these directions, this CCP is disposed of.

3^ Let a copy of thisi order be furnished to the learned

counsel for the petitioner,
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